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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 820 OF 2024 
IN THE MATTER OF: 
TRIBUNAL ON ITS OWN MOTION-SUO MOTO 
BASED ON NEWS ITEM TITLED “22 SAAL BAND 
COMPANY MEIN KAAT DIYE 1 HAZAAR SE JYADA PED 
NOIDA MEIN VAN VIBHAG NE JABT KIYA KATE PEDO 
SE BHARA TRUCK” APPEARING IN NAVBHARAT TIMES 
DATED 11.06.2024 
 

 
RESPONSE TO THE AFFIDAVITS FILED BY THE PCCF, 
UTTAR PRADESH AND DIVISIONAL FOREST OFFICER, 
GAUTAM BUDH NAGAR, ON BEHALF OF RESPONDENT 

NO. 6, WITH SUPPORTING AFFIDAVIT 
 

MOST RESPECTFULLY SHOWETH: 
1. That the present Response to the Affidavit dated 

09.05.2025, filed by the Principal Chief Conservator of 

Forests [PCCF], Uttar Pradesh, and to the Affidavit dated 

01.02.2025, filed by the Divisional Forest Officer [DFO], 

Gautam Budh Nagar, is being filed on behalf of 

Respondent No. 6/Shakuntalam Landcraft Private 

Limited, through its Authorised Representative Mr. Vivek 

Sachdeva, who has been duly authorised to act on behalf 

of the Company and to swear the Affidavit being filed in 

support of the present Reply, vide Board Resolution dated 

08.05.2025.  
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2. That the present Original Application has been instituted 

suo moto by this Hon’ble Tribunal, on the basis of a 

newspaper article depicting large-scale tree felling taking 

place at the industrial premises, situated at Plot No. A-1, 

Surajpur Industrial Area, Gautam Budh Nagar, which 

had been lying closed since a long time.  

3. That the Answering Respondent craves the leave of this 

Hon’ble Tribunal to first state the background facts, 

highlighting the manner in which the Answering 

Respondent came in possession of the subject property, 

before responding to the contents of the Affidavits filed by 

the PCCF, Uttar Pradesh and DFO, Gautam Budh Nagar, 

in relation to the incident of tree felling.  

4. That pursuant to an Agreement dated 20.08.1982, 

executed between Uttar Pradesh State Industrial 

Development Corporation [UPSIDC] and M/s DCM Toyota 

Limited for allotment of industrial plot, situated at Plot 

No. A-1, Surajpur Industrial Area, Gautam Budh Nagar, 

admeasuring 204 acres, a Lease Deed was executed on 

18.11.1987 in favour of M/s DCM Toyota Limited in 

relation to the said property. In 1989, the land was kept 

in mortgage with ICICI Bank, with a No Objection in this 

regard being issued by UPSIDC. 
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5. That subsequently, a joint venture was entered into 

between M/s DCM Toyota Limited and Daewoo Motors 

India Limited [DMIL], because of which the industrial 

operations at the site started being conducted by DMIL. 

Later on, when DMIL was not able to discharge its dues 

to various banks and financial institutions, Original 

Application No. 162/2002 came to be filed before the 

Hon’ble Debt Recovery Tribunal [DRT], Mumbai by ICICI 

Bank, with a Receiver being appointed in relation to the 

subject property by DRT, Mumbai on 09.05.2002.  

6. That on 08.08.2002, an order was passed by the Hon’ble 

Debt Recovery Appellate Tribunal [DRAT], Mumbai, 

directing for sale of immovable properties of DMIL, 

including the subject property, in order to recover the 

dues of the banks and the financial institutions. In the 

meanwhile, an order date 24.11.2003 was also passed by 

the Hon’ble Delhi High Court in Company Petition No. 

66/2002, directing for liquidation of DMIL. A subsequent 

order dated 28.07.2004 was also passed by the Hon’ble 

Delhi High Court, wherein the Hon’ble High Court 

directed for winding up of DMIL. 

7. That vide order dated 31.08.2004 passed by Hon’ble DRT, 

Mumbai, Original Application No. 162/2002 came to be 

allowed and a recovery certificate for a sum of Rs. 511.02 
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crores was issued against DMIL. Later on, the debt of 

ICICI Bank was assigned to Asset Reconstruction 

Company (India) Limited [ARCIL], an asset reconstruction 

company duly recognized under the provisions of the 

SARFAESI Act, 2002. Similarly, IDBI Bank assigned its 

debt to Stressed Assets Stabilisation Fund [SASF] in the 

year 2005. 

8. That thereafter, a number of attempts were made by the 

asset reconstruction companies, under the supervision 

and direction of DRT, Mumbai, to sell the subject property 

and recover the dues payable by DMIL but apart from a 

failed attempt in the year 2007, when a company called 

PAN India Motors Limited offered to purchase the 

property and paid part of the consideration but later on, 

due to the inability of PAN India Motors to comply with 

the terms and conditions of sale, the said transaction was 

cancelled by orders of DRT, Mumbai and DRAT, Mumbai, 

which was also upheld by the Hon’ble Bombay High 

Court. 

9. That after the cancellation of the transaction involving 

PAN India Motors attained finality, with the passing of the 

judgment dated 22.04.2016 by the Hon’ble Bombay High 

Court, ten auctions were conducted in relation to the 

subject property but no buyers were found. In the 

291



 

meanwhile, in the year 2018, plant and machinery lying 

at the site of the subject property was sold under the 

orders of DRT, Mumbai, with the said exercise being 

opposed and large-scale protests being undertaken by the 

workmen forming a part of the Labour Union of DMIL, 

who were demanding payment of compensation, in 

relation to which issue the Company Petition was also 

pending before the Hon’ble Delhi High Court.  

10. That post the sale of the plant and machinery, 

rationalisation of price of the subject property was done 

pursuant to orders by DRT, Mumbai and on 06.07.2023, 

Sale Proclamation was issued for conducting another 

auction. The auction was conducted on 28.08.2023, with 

the Answering Respondent emerging as the highest 

successful bidder. The Answering Respondent, on 

13.09.2023, deposited an amount of Rs. 362 crores [sale 

consideration plus poundage fee] before DRT, Mumbai.  

11. That however, the sale certificate in favour of the 

Answering Respondent could not be issued due to various 

proceedings being initiated by competitors and UPSIDA 

in relation to the auction proceedings, some of which are 

still pending currently. During the pendency of the legal 

proceedings, an order dated 30.04.2024 came to be 

passed by DRAT, Mumbai, directing for sale certificate to 
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be issued in favour of the Answering Respondent and for 

possession of the subject property to be handed over to 

the Answering Respondent. However, DRAT, in its order, 

also indicated that the Answering Respondent shall not 

create any third party interest in the property till the 

decision is taken by the Hon’ble DRAT, Mumbai in Appeal 

on Diary No. 922/2024 and Appeal No. 27/2024.  

Copy of the order dated 30.04.2024 passed by the Hon’ble 

DRAT, Mumbai in Appeal on Diary No. 922/2024 is 

annexed and marked as Annexure R/6-1. 

12. That in compliance of the order passed by the Hon’ble 

DRAT, Mumbai, the Sale Certificate was issued in favour 

of the Answering Respondents, subsequent to which the 

Answering Respondent wrote a letter dated 15.05.2024 to 

UPSIDA, requesting it to issue the Transfer Memorandum 

in its favour and further undertaking that any dues 

payable to UPSIDA, as determined by the competent 

court, shall be paid by the Answering Respondent. After 

being handed over the physical possession on 

24.05.2024, the Answering Respondent started following 

up the matter of issuance of Transfer Memorandum with 

UPSIDA in earnest, so as to enable it to start the work at 

the site, primary among them being the repair of the 

boundary wall, which had been reduced to rubble at 
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various places over the years, leading to completely 

porous ingress and egress being available at the site 

through various points, even with large vehicles. 

However, no response to the letter dated 15.05.2024, 

written by the Answering Respondent, was forthcoming 

from UPSIDA. 

Copy of the letter dated 15.05.2024, addressed by the 

Answering Respondent to UPSIDA, is annexed and 

marked as Annexure R/6-2. 

13. That in the meanwhile, on 01.06.2024, the Answering 

Respondent also applied for an electricity connection with 

the concerned department, so as to enable it to secure the 

site through erection of electric poles around the 

boundary wall, establishment of sentry posts and 

installation of CCTV cameras.  However, the said request 

was rejected by the concerned department on the portal, 

with inquiries revealing that one of the grounds of 

rejection is that the land has not been transferred in the 

name of the Answering Respondent. Thus, the possession 

of the subject property, which had been conferred on the 

Answering Respondent pursuant to orders passed by 

DRT, Mumbai, was only symbolic and not meaningful 

possession, with no actual control over the subject 

property being exercised by the Answering Respondent, 
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due to the lack of cooperation extended to the Answering 

Respondent by UPSIDA.  

Copy of the safety challan, submitted by the Answering 

Respondent at the time of applying for electricity 

connection through the online portal, along with the 

screenshot of the status on the portal, is annexed and 

marked as Annexure R/6-3. 

14. That UPSIDA, in an act of complete arbitrariness and 

high-handed exercise of power, over-reached the auction 

proceedings, conducted in consonance with the statutory 

scheme and under the aegis of competent courts, passed 

an order dated 06.08.2024, cancelling the parent lease 

deed dated 18.11.1987, on the ground of certain acts and 

violations which had admittedly taken place several years 

back. UPSIDA also took forcible possession of the subject 

property from the Answering Respondent on 07.08.2024, 

when it communicated the order dated 06.08.2024 to the 

Answering Respondent. The order of cancellation passed 

by UPSIDA has been challenged by the Answering 

Respondent before the Hon’ble High Court of Judicature 

at Allahabad, by way of Writ Petition No. 37200 of 2024, 

which is currently pending adjudication before the 

Hon’ble High Court, with the Hon’ble High Court, vide 

interim order dated 12.11.2024, having further 
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restrained UPSIDA from re-auctioning and creating third-

party rights over the subject property.  

Copy of the order dated 06.08.2024 passed by UPSIDA is 

annexed and marked as Annexure R/6-4. 

Copy of the order dated 12.11.2024 passed by the Hon’ble 

High Court of Judicature at Allahabad in Writ Petition No. 

37200 of 2024, is annexed and marked as Annexure 

R/6-5. 

15. That thus, it is evident from the above submissions 

that the subject property, spread over a huge expanse of 

204 acres, had been lying vacant since the last several 

years, with the entire site lying unattended and 

unmaintained over the said period, the boundary wall 

having crumbled at various places, especially after the 

sale of the plant and machinery in 2018, after which the 

site was virtually abandoned. During this time, as has 

been learnt by the Answering Respondent, the local 

populace used to access the site almost on a daily basis 

and used to cut down trees and shrubs, which had grown 

naturally in huge quantity over the years, for the purpose 

of using the same as fuel and as fodder for their livestock, 

with some locals also cutting the trees and shrubs in large 

numbers for the purpose of selling them to vendors. The 
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said fact was very well known to the local administration 

and the concerned agencies, with no preventive steps ever 

being taken to stop the said practice. The guards 

employed by the Answering Respondent used to notice 

these locals being present at the site even during day 

patrolling but were helpless in doing anything, in light of 

the fact that such activities had been going on since the 

last several years and the said activities had the tacit 

approval of the local administration. 

16. That it is respectfully submitted that even the incident 

of tree felling, which took place on 10.06.2024, is also an 

act undertaken by the local people, who gained access to 

the site through one of the many gaps available in the 

boundary wall, without the same coming to the 

knowledge of the guards stationed at the site, who were 

few in number and were stationed only at the main gate 

of the property, it being physically impossible to monitor 

the whole expanse of the subject property, in the absence 

of electricity and with numerous gaps being there in the 

boundary wall, resulting in free access to the property, 

which is directly abutted by main roads on two sides. The 

forest department, which was informed of the incident, 

managed to apprehend two individuals, namely Mr. 

Mujahid Khan and Mr. Wasim Khan, along with the 
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wooden logs which had been cut by them and stored in 

their vehicles.  

17. That it is apposite to highlight that the impossibility of 

securing the subject property in the absence of a proper 

boundary wall, electrification and sentry posts, is also 

made evident by the fact that even after the incident, 

which took place on 10.06.2024, was brought under the 

spotlight and garnered heavy media attention, with 

cognizance of the same also being taken by this Hon’ble 

Tribunal, other incidents relating to felling of trees and 

shrubs continued taking place, with the same being 

acknowledged by the forest department itself in the 

affidavits filed before this Hon’ble Tribunal. Further, on 

21.09.2024, when the subject property had allegedly been 

sealed by the forest department and was under the 

possession of UPSIDA, the main gate installed at the 

subject property was itself stolen by unidentified 

miscreants. A letter regarding the said incident, as well 

as some earlier incidents, was also addressed by the 

Answering Respondent to the Station House Officer, 

Surajpur, Gautam Budh Nagar on 24.09.2024. 

Copy of the letter dated 24.09.2024, addressed by the 

Answering Respondent to the Station House Officer, 
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Surajpur, Gautam Budh Nagar, along with annexures, is 

annexed and marked as Annexure R/6-6. 

18. That the said aspect clearly demonstrates that 

repeated incidents of felling of trees and shrubs and theft 

had been taking place at the subject property over the last 

several years, with the said incidents going largely 

unnoticed. The incident dated 10.06.2024 also came to 

be noticed and resulted in action on the part of the 

authorities, including the forest department, purely 

because of the media attention and intervention of this 

Hon’ble Tribunal.  

19. That however, inexplicably, despite being fully aware of 

all facts, the forest departments, in the affidavits filed on 

its behalf before this Hon’ble Tribunal, through the PCCF, 

Uttar Pradesh and DFO, Gautam Budh Nagar, has sought 

to lay the blame for the incidents of tree felling on the 

Answering Respondent and has stated that its 

investigation and inquiry has revealed the involvement of 

the Answering Respondent in the incidents. The said 

conclusion has purportedly been drawn by the forest 

department on the basis of some alleged statements made 

by the two individuals apprehended by the forest 

department at the site of the incident on 10.06.2024. It is 

also relevant to point out that the incident dated 
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10.06.2024 was also used by the local labour unions, 

through its office bearers, who had always been opposed 

to anyone occupying the property and had been agitating 

for payment of increased compensation to them since the 

last several years, as an opportunity to harass the 

Answering Respondent, with false complaints being made 

to the local authorities regarding the involvement of the 

Answering Respondent in the alleged tree cutting, when 

everybody in the area was fully aware that the tree cutting 

by locals has been taking place at the site since the last 

several years and that there is absolutely no involvement 

or role of any kind which has been played by the 

Answering Respondent in the said incidents. 

20. That it is pertinent to mention that there is a serious 

doubt regarding the veracity of the claim made by the 

forest department in its affidavit, in light of the fact that 

the Answering Respondent was handed over written 

statements, submitted by the two accused [Mr. Mujahid 

Khan and Mr. Wasim Khan] in July, 2024 to the forest 

department, by the department itself, wherein it is clearly 

stated that the two individuals had been passing through 

the area and had cut the trees under a mistake for fuel 

and other domestic uses, with no mention whatsoever of 

300



 

the Answering Respondent being involved in any manner 

in the incident.  

Copies of the statements submitted to the forest 

department by the two accused are annexed and marked 

as Annexure R/6-7 [Colly]. 

21. That the Answering Respondent is not aware of any 

subsequent statement being made by the two individuals 

and in case the same has been made, what were the 

reasons which prompted them to retract from their earlier 

statement. The said aspect shall emerge only in the 

proceedings being undertaken in the cases, which have 

been instituted by the forest department in relation to the 

said incidents, with the Answering Respondent and its 

directors already participating in the said proceedings 

and contesting the false and baseless allegations levelled 

against them by the forest department. The Answering 

Respondent, in response to the notice received from the 

forest department on 13.02.2025, has already submitted 

a detailed response to it on 19.02.2025. An earlier 

response had also been submitted by the Answering 

Respondent to the department on 12.07.2024, in reply to 

notice dated 29.06.2024. It is again reiterated, as has also 

been stated by the Answering Respondent in its replies to 

the forest department, that there is absolutely no 
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involvement of the Answering Respondent in the 

incidents of tree felling, which are being considered by 

this Hon’ble Tribunal in the present Original Application. 

Copy of the reply dated 12.07.2024, submitted by the 

Answering Respondent to the forest department, is 

annexed and marked as Annexure R/6-8. 

Copy of the reply dated 19.02.2025, submitted by the 

Answering Respondent to the forest department, is 

annexed and marked as Annexure R/6-9. 

22. That it is respectfully submitted that the subject 

property is open from all sides, with a non-existent 

boundary wall, and is frequently accessed by locals 

through vehicles. Laborers and representatives of the 

labor union also engage in regular protests at the site in 

relation to their alleged unpaid dues, which also results 

in a lot of commotion in and around the site, with several 

locals gaining access to the site from all corners. The 

condition of the boundary wall and the general layout and 

present state of the subject property shall be shown by 

the Answering Respondent to this Hon’ble Tribunal 

through photographs at the time of hearing.  

23. That in such circumstances, the subject property 

remains vulnerable to incidents of tree felling and other 
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thefts. It is respectfully prayed that appropriate directions 

may kindly be issued by this Hon’ble Tribunal, directing 

the local administration and UPSIDA to secure the 

subject property and prevent any untoward incident 

taking place. 

24. That in view of the above submissions, it is respectfully 

prayed that the present Original Application may kindly 

be dismissed, qua the Answering Respondent. 

FILED BY: 

         
[UTKARSH SHARMA] 

Counsel for Respondent No. 6/ 
Shakuntalam Landcraft Private Limited  

    139, Setalvad Block,  
 Supreme Court, New Delhi-110001  

 Mob:+91-9312061203 
Dated:16.09.2025             E-mail: utkarsh.sharma7@gmail.com 
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BEFORE  THE  DEBTS  RECOVERY 
APPELLATE  TRIBUNAL, AT: MUMBAI 

Present: Mr. Justice Ashok Menon, Chairperson 
  Appeal on Diary No. 922/2024 

Between 
Authum Investment & Infrastructure Ltd.  … Appellant/s
  V/s.  
Shakuntalam Landcraft Pvt Ltd & Ors. …Respondent/s
Mr. Rishabh Shah, along with Mr. Vivek Patil, i/b M/s. Vivek Patil 
& Associates, Advocate for the Appellant. 
Mr. Rajesh Nagory, i/b Ms. Sanjana Ghogare, Advocate for 
Respondent No. 1. 
Ms. Barsha Parulekar, Advocate for Respondent No. 2. 
Mr. Balchandra Palav, along with Mr. Anikeet Dighe, i/b M/s. Bhal 
& Co., Advocate for the Respondents Nos. 3 & 4. 
Mr. Rohit Gupta (through Video Conferencing), along with Mr. 
Vivek Phadke, Advocate for Respondent No. 5. 

-: Order dated: 30/04/2024:- 
The matter is taken up for hearing by way of a praecipe filed by the 

Appellant for seeking urgent relief.  

2. The interlocutory application is for a stay of the impugned 

order of the Debts Recovery Tribunal-II, Mumbai (D.R.T) setting 

aside the order of the Ld. Recovery Officer dated 24.04.2024.  

3. The 4th Respondent in that appeal before the D.R.T is the 

Appellant herein. The apprehension of the Appellant is that as per 

the direction of the D.R.T in the impugned order, the sale certificate 

will be issued in favor of the auction purchaser Appellant in that 

appeal and therefore, a stay is sought. 

4. After hearing both sides extensively, I find that several 

contentions which have been raised by both sides will have to be 

gone into at length while deciding the appeal. Hence, for the 

ANNEXURE R/6-1307



 

2 
 

meantime, the Ld. Recovery Officer is directed to issue the sale 

certificate in favour of the auction purchaser subject to the ultimate 

decision of this Tribunal in the appeal. The auction purchaser will 

not create any third-party interest till a decision is taken in this 

appeal. Replies if any, shall be filed and pleadings completed 

List on 24.06.2024 for hearing. 
 
 Sd/- 
                 Chairperson 
rm-32 

TRUE COPY
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Note:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawan,
Lucknow referring CPADVYLWA8 for status of the deposit.

ACKNOWLEDGEMENT
(NOT TO BE TREATED AS CHALLAN)

(विद्यु त कर तथा शुल्क, उ0प्र0)
Government of Uttar Pradesh

Transaction No.: VID240085120 Transaction Date:01/06/2024

Assessment Year:2024-2025 Tax Period: ANNUAL

Name of the Bank: State Bank of India
Unique Id:
Depositor Name: SHAKUNTALAM LANDCRAFT PRIVATE LIMITED

Depositor Address: PLOT NO A 1 SURAJPUR INDUSTRIAL AREA NOIDA
DADRI ROAD G B NAGAR 203207

Head Description Serial No. Amount (in Rs.)
004300102010100विघुत सुरक्षा निदेशालय 2 1150.00

Totals of the above heads -- 1150.00

A SUM OF Rs. 1150.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
TRANSACTION ]-- ON  State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.

(Depositor Remarks->Charges payable for taking temporary electricity connection from Noida Power Greater Noida)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPADVYLWA8,  Scroll Date:-NA
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*To Know more about Details of Safety Challan Amount With Load Click Here

Correct safety challan required

Signature verification from bank

Enclosures : List of Self Attested Documents required as applicable. (LT
Supply) All files should be in PDF or JPG Format.

To download Signature verification format Click Here

Kindly fill GST declaration form if GSTIN no.is not generated. To

download GST declaration form format Click Here

Supply agreement (more than 25 kw)in all commercial categories. To

download Supply agreement form format Click Here

B&L:Certified by Licensed Electrical Contractor

Rejection Remarks :- AS DISCUSSED, CORRECT SAFETY

CHALLAN / SIGNATURE VERIFICATION FROM BANK / B&L

FORM / COMPLETE REGISTRY / COMPANY PAN CARD

Photographs *
Passport size photograph of

Applicant
Choo

Photographs *
Passport size photograph of

Applicant
Choo

ID proof *
Aadhaar Card

Choo

Pan Card
Choo

Father in law ID Proof
Choo

ID proof *
Aadhaar Card

Choo

Pan Card
Choo

Father in law ID Proof
Choo

Address proof *
Aadhaar Card

Choo
upload

Voter Card
Choo

upload

upload

upload

upload

upload

upload

upload

upload

upload

Sign In/ Register


Sitemap


FAQ’S


Quick Links

TRUE COPY
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https://iwebapps.noidapower.com:8032/download/Challan_Amount_With_Load.pdf
https://iwebapps.noidapower.com:8032/download/Sign_Verification_format.pdf
https://iwebapps.noidapower.com:8032/download/GST_Declaration_Customers.pdf
https://iwebapps.noidapower.com:8032/download/new%20supply%20Agreement%20Format_V2_28.12.2021.pdf
https://iwebapps.noidapower.com:8032/Authenticate/login.aspx
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HIGH COURT OF JUDICATURE AT ALLAHABAD

*****

(Sl.No. 45)

Court No. - 21

Case :- WRIT - C No. - 37200 of 2024

Petitioner :- Shakuntalam Landcraft Private Limited
Respondent :- State Of Up And 3 Others
Counsel for Petitioner :- Amit Krishna
Counsel for Respondent :- C.S.C.,Mahesh Narain Singh

Hon'ble Manoj Kumar Gupta,J.
Hon'ble Anish Kumar Gupta,J.

1. The submission is that the petitioner is bona fide purchaser for
value of the lease hold rights in the subject land in an auction held
under the provisions of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002.
The  sale  was  duly  confirmed  by  DRT  and  DRAT.  The  sale
certificate  dated  1.05.2024  was  duly  issued  in  favour  of  the
petitioner. The second respondent approached the Bombay High
Court praying for an injunctive relief by way of a writ petition,
which was declined by the Bombay High Court  by order dated
17.05.2024. Now, respondent no. 2 has cancelled the lease on the
ground that its consent was not taken before transferring the charge
over the said property in favour of respondent no. 3. 

2. The submission is that the petitioner has already paid the entire
auction money running into Rs. 362 crores in favour of respondent
no.  3 and it  is  submitted that  the petitioner is ready to pay the
entire outstanding dues, as may be quantified in accordance with
law. It is further submitted that respondent no. 2 be restrained from
creating third party rights in the meantime.

3.  Sri  Pankaj  Rai,  learned  counsel  appearing  on  behalf  of
respondent  no.  2  seeks  time  to  file  counter  affidavit,  which  is
allowed.

4. Issue notice to respondents no. 3 and 4 by speed post.

5. Steps to be taken within three days.
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6. The respondents no. 3 and 4 may also file counter affidavit by
the next date.

7. List on 05.12.2024 along with service report.

8. Having regard to the facts and submissions made, we hereby
provide that in the meantime, no third party right shall be created
in the land in dispute by respondent no. 2.

Order Date :- 12.11.2024
Kirti

(Anish Kumar Gupta, J.)    (Manoj Kumar Gupta, J.) 

Digitally signed by :- 
SMT KIRTI MISHRA 
High Court of Judicature at Allahabad
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